‘Shri Krishan Pal 3ingh

IN THE SENTRAL ADMINISTRATIVE TRIBUNAL

PRINGIFAL BENCH NeEb DELHI

0.4, Ne.2223/1994

Mew Delhi, dated the 23th December, 1934

CORGM |
Hen'ble Shri N.7. Krishnan, Vice Chailrman(A)

Hen'kle Smt.Lakshmi Sweminathan, Member (T)

c/e Shri Tika Ram, 7
r/e VRPO Ralspur Distt- Ghaziabad (UP) veo Applicant

(By Advecate Shri B.S. Mainee )
v/s

Unien ef India : threugh

1. The Secratary,
Ministry ef Defence, Seuth Bleck,
New Delhi

2. The Dy.chisf Adninistrative Officer,

Ministry ef Def=nce, C=I1I Hutmenis,
Dalheusie Read, New Delhi.

3. Sr.Administretive Officer, M/O Defence
In the effice ef Jt.Secretary(Training)
& CAO CwIIl Hutments,Dalheusie Read,
New Delhi :
» s R2spendents

(Sh. S .Ramlingam, Law Officer en behalf ef
‘respendents ?

ORDER (ORAL)

(Hen'ble Shri N.V. Krishnan, Vice Chairman {~))

Respendents have net filed ceunter affi%svitg
Hevever, sn behalf ef the respendents it is stated téﬁ%
they wish te withdraw the impugned srder by which nstice

was issued te the applicant absut the terminetien sf his

service, with liberty te take sctlen in scoerdance wi

U




&

2. The learned ceunsel fer the applicant slates

that snee the rzspendents have given an illegal necice
te them, it is well settled 1aw that the notice will heve

te be -uashed the peint be mekes 1s thet it is net

necessaly feor us Le preservs thair liperty te take furthes

3. e are of the view, thet te save unnzessSely.

litigatien absut the cempelence of responasznts te take

 fyrther actien, it is necessary 1@ previde such Séé@ guers .

4. In view ef the submissiens madz, the

!

hdraw the imgugned ann-l

et

respendents ars permitted te wit
notice deted 24.10-1994 read with AnNn =4 srgdar dated

1i=l0=1994

e}
ik

zqarding terainetien of the applicentsiservice

i @ncgrdance

?MH

with pervmissisn te take apprepriate actien

k <L . s . . . . . L e
with law. O~ is therefers, dismissed &3 having bDeem
&

infructuzus.






